
WP(C). No. 145 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE S.R.SEN 
 

27-11-2014 

  

 Mr. SC Shyam, learned Sr. Advocate, assisted by Ms. R.Dutta, 

learned Advocate, appears for the petitioners.  

 None is present for the respondent.  

 Office to list the matter with report on service of notice in terms of 

the order dated 19-11-2014, on 11-12-2014. 

  

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WA No. 42 of 2011 
 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
27.11.2014 
 
 Mr K Paul, learned counsel, appears for appellant. 

 A request is made by Mr S Sen Gupta, learned 

counsel, on behalf of Ms NG Shylla, learned counsel on 

record for State respondents for adjournment on the 

ground that she is in personal difficulty today.  

 List on 04.12.2014. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



Crl Appeal No. 3 of 2011 
 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
27.11.2014 
 
 None is present for appellant. 

Mr SP Mahanta, learned Amicus Curiae, appears for 

respondent. 

 Towards the notice issued by the Court to the 

Department of Customs and Central Excise to ensure 

representation in their cases upon expiry of the terms of 

engagement of Ms T Yangi, Sr. Standing counsel for the 

Department, the Commissioner of Customs (Preventive) 

North Eastern Region, Shillong, has addressed a letter 

dated 21.11.2014 to the Registrar General of this Court 

asking her not to list their cases in the absence of a 

regularly appointed counsel. The letter on reproduction 

would read as : 

“OFFICE OF THE COMMISSIONER OF CUSTOMS 
(PREVENTIVE) NORTH EASTERN REGION, 

SHILLONG 
C.NO.VIII(17)02/CUS/LAW/SH/2014/13430-31 

dated 21st Nov, 2014 
To 
 The Registrar General, 
 High Court of Meghalaya, 
 Shillong. 
Sir, 
 Subject :- Departmental Counsel and also 
prayer for copy of Hon’ble High Court’s Order 
dated 21.11.2014 with respect to this 
Department. 
 This is to bring to you kind notice that the 
terms of engagement of Smti Tshering Yangi B, 
Sr. Standing Counsel, appointed by the Central 
Board of Excise and Customs, New Delhi in 
consultation with the Ministry of Law, New 
Delhi, has been expired. 
 The process of fresh appointment of Sr. 
Standing Counsel by the Central Board of Excise 
and Customs, New Delhi in consultation with the 
Ministry of Law, New Delhi is underway and this 
office will intimate the same as and when 
approval/fresh appointment is made. 
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 As there is no Counsel to defend the 
Government cases, I request your goodself not to 
list the pending cases for the time being as the 
Department is out of counsel. 
 I also request your goodself to provide a 
copy of today’s remarks/Order if any in respect 
of this office cases. 

Yours faithfully, 
Sd/ 

     (Gaigongdin Panmei) 
Commissioner” 
 

 The Registrar General placed the file with letter today 

for information to the Court. Writing a letter to the 

Registrar General in cases listed before the Court 

requesting her not to list the cases of Department may ex-

facie amount to interference with the Administration of 

Justice and constitute a criminal contempt. Moreover, 

the Officer is posted only at Shillong and in case of any 

difficulty he had enough opportunity to make an oral/in 

writing request before the Court through a counsel or in 

person.  In the case of Arun Kshetrapal v. Registrar, 

High Court, Jabalpur and Another, [(1976) 3 SCC 690)], 

for sending a copy of wireless message to the Registrar of 

High Court of MP, Jabalpur for information which had 

infact been addressed to the Advocate General, MP, the 

High Court held the officer guilty of contempt, for that act 

was taken as an attempt to interfere with the order of the 

High Court.  However, Hon’ble the Apex Court reversed the 

judgment on the ground that the officer in contempt had 

requested the Advocate General to request the High Court 

not to insist on the production of a detenue in a habeas 

corpus matter having regard to the public order which 

request was found to be consistent with the direction of the 

State Government.  Moreover, the appellant had tendered 

apology and had complied with the order of the High Court 

by producing the detenue on the date fixed.   

 

 In the instant case, the Commissioner has written a 

letter directly to the Registrar General not to list the 

pending cases for time being as the Department is out of 

Standing Counsel. The request and tenor of the letter seem 
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to offend the direction given by this Court in the cases of 

the Department.  That apart, the Commissioner has also 

requested the Registrar General to provide a copy of its 

remarks/Orders, if any, in respect of his Office cases, as if, 

he is addressing an internal communication or the High 

Court is a Department of the Government.   

 

 However, before we proceed to issue a notice of 

criminal contempt to the Commissioner, author of the 

letter, we grant him an opportunity to show cause on 

affidavit as to why for writing the letter as above, a 

contempt proceeding may not be drawn against him. 

 

 List this matter on 01.12.2014.  Let a copy of this 

order be sent by Fax to the Commissioner of Customs 

(Preventive) North Eastern Region, Shillong for compliance. 

  

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No. 5 of 2014 
IN WP(C)No. 283 of 2009 

 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
27.11.2014 
 
 Mr SC Shyam, learned senior counsel, appears for 

Union of India-appellant. 

 There are only five matters listed today.  Even then, 

learned senior counsel for Union of India prays for 

adjournment only on the ground that his brief has been 

misplaced. 

 List on 04.12.2014. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No. 25 of 2014 
IN WP(C) No. 208 of 2013 

 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
27.11.2014 
 
 Mr S Chakraborty, learned counsel, appears for 

respondent. 

 A request is made by Mr SA Sheikh, learned counsel, 

on behalf of Mr A Khan, learned counsel on record for 

appellant, for adjournment, on the ground that the latter 

has applied for leave. 

 List on 01.12.2014. 

  

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No. 35 of 2014 
 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
27.11.2014 
 
 Mr K Khan, learned Addl. Sr. GA, appears for 

appellant. 

 Let a fresh notice issue to Secretary, Legal Affairs 

and Legislative Affairs, Govt. of India in terms of order 

dated 12.11.2014. 

 The name of Advocate General, Meghalaya be shown 

in the cause list for the appellant-State. 

 List on 04.12.2014. 

  

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



MC(WA) No. 76 of  2014 

WA. No. 73 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE S.R.SEN 
 

27-11-2014 

  

 In view of the order dated 27-11-2014, passed in WA. No. 73 of 

2014, this Misc. Case also stands disposed of.  

  

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WA. No. 37 of 2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE S.R.SEN 
 

27-11-2014 

  

 Mr. P.Yobin, learned Advocate, appears for appellant.  

 On a request made on behalf of Dr. ODV Ladia, learned Sr. 

counsel for adjournment on the ground of personal difficulty, let this 

matter be listed on Monday (01-12-2014). 

  

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



WA. No.  73 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE S.R.SEN 
 

27-11-2014 

  

 Mr. K.Paul, learned Advocate, appears for appellant.  

 Mr. MF Qureshi, learned Advocate, represents the private 

respondents.  

 Learned counsel for appellant states that there are some wrong 

averments in the writ appeal which he wants to correct by filing a fresh 

one. Thus, he prays for and is permitted to withdraw the writ appeal. 

Hence, it is dismissed as withdrawn. However, if so advised, the 

appellant may prefer a fresh writ appeal with application for 

condonation of delay. 

 Writ appeal is dismissed as withdrawn with liberty as above.  

  

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 


